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OA No. 292/2005 with MAs 185/2008 & 346/2008

Mr. S.K. Vyas, Counsel for applicant.

Mr. Vikas Jain, Proxy counsel for
Mr. Sanjay Pareek Coungél for'respondents.

SR Ry Oh thé reqgiiestlof. the proxy ‘counsel appearing

on behalf of the applicant, fet the matter be listed for
hearing on’ 23"09 2009:~It'is-‘made clear that no

f i

further adjoumment wn'L be granted on that date.
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346/2008

Mr. S.K. Vyas, Counssl for applicant.

Mr. M.S. Raghav, Proxy counsel for

Mr. Sanjay Pareek, Counsel for respondents

292/2005 with MAs 343/2006, 285/2008,

Heard Iearned counsel for the partles

For the reasons dlctated senaratelv the case is

e

~ disposed of.
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IN THE CENTRAL ADF\”IMSTR/—\TI\/E TRIBUNAL
JAIPUR BENCH

Jalpur, this the 23™ September, 200%

RIGINAL APPLICATION NO. 292 2005

WAL
Ve ilsd

~MIsC. ‘&PPLICATION NOCS. 343[’2006 285/2008 AND 2346/200E

HONBLE MR. M.L. CHAUHAE\J, J”DICI r‘/"'3\“35

HON'BLE MR. B.L. K%ATRE, ADMINISTRATIVE MES

1. Subhash Chandra Goval son of Shri Moti Lal Goval, agad 48 years,

pre:emly empicyed as Senior Accountant in tne Cffice of th
- Accountant General (A&E) Rajasthan, Jaipur, resident of 74/8,
Paramhans Marg, Mansarovar, Jaipur. ‘

2. Madan Mchan Agrawal son of Shri Kailash Chand Gupts, aged 43
years, presently empioyed s Senior Accountant in the Office of
t 2 /-c:omtant General (A&E) Rajasthan, lJaipur, resident of 1A~

- 68, Shivshakti Colony, Shastri Nagar, Jaipur.
3. Brijendra Kumar Sharma son of Shri Kewai Krishen Sharma, aged
- 37 years, presently employed as Senior Accoumant in the Office
of the Accountant General (A&E) Rajasthan, Jaipur, resident of 37
33, Krishendeep, Jawahar Nagar, Jaipur. ’

4, Tara Chand son of Shri Thakur Das, aged 37 vyears, prasently
ermplioyed as Senior Accountant in the Office of the Accountant
Genaral (A&E) Raiasthan Jaipur, resident of 236 Ran! Sati Nagar,
"jmer Road, qux.)u'i" '

5. Mrs. Janki i\aut;ya! wife of Shri K.D. i\autlya%, aged 38 vyears,
preseitly employed as Senior Accountant in the office of

Accountant General (A&E) Rajasthan, Jaiupr, resident of 44, Ram
Nagar, Sodala, Jajpur. ‘
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(By Advocate: Mr, S.K. Vyas)

VERSUS

(A3

Union of India through Secretary to the Government of Indis,
Department of Expenditure, Ministry of Finance, North Block,
New Delhi.- : i

Comptroller & Auditor General of India, 10 Bahadurshah Zafar
- Marg, New Dealhi. .

3. Accountant General (A&E) Rajasthan, Janpatn, Jaipur.

[

(By Advocate: Mr. M:S. Rnahuv Pro av to Mr. Sanjay Fareek)
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ORDER (ORAL)

The applicants have filad this OA thereby praying for tha foliowing
ratiefs:- ;
NG 'Me Comptroller & Auditor General of India may ba directed
- to sanction number of posts to accemmodate the applicants
on the post of ad hoc Section Officer with effect from the
. dates their rmhts became due
{ily  The Accoun j

{(iify That the Hon'ble Tr bunal may gra
they may consider appropiiate in th
S )

2. Notice of this application was given.to the raspondents.
respondanis have filed their reply. In the reply, Vthe respondants have
categorically stated that pursuanf to the eariier OA No. 183/2004 filed
by the applicants, which was subsequently withdrawn as the g grisvance
of the applicants was being settied adminimrat;vei 'tﬁe applicants have

been granted pro.nouon to the Section of Section Off: car {ad roc) in tha

pay scale of Rs. 050 -10500 from 19.07.2005 or from the date of taking
over of _‘the charge o‘ the post which ever is later. It is further stated

that ali the 5 apphca“ts have been promoted vide order dated

19.07.2005 (Annexure R/1). Thus according to the raspondents, the.

i prasant OA does no’t SUrvives now.

. - -

3.  Learned counsel for the applicants submits that the grisvance of

the aopm.qr‘t is stiil subs:ﬁ: ng in as much as the applicants are entitied
to ad hoc promotion from the eartier date in terms of the policy

decision, whnich has been placed on record subsequently by the

——y

ents

C)..

Fespoi

4. We have given due consideration to the submissi on made by tha

(

iearned' counsal for the applicant. The applicants have not specifically
pieadad the viclation of the policy decision taken by the "ecgjundents

. 1

~t

-whereby cartain number of posts was to be creatad in ord

ﬂ)
U)

)

the applicants and othar similarly situated persons. The material has



5, In view of what has beeh stated above, the presant OA is dispose

Kw;

|3}

been placed on record. by way of MA and pursuant to the order passed

| by this Trmuwl

(wa
(D

5. Learned counsel for the 'applic-ant submits that he may
permitted to withdraw this OA with liberty rese%ved by the applicants to
agitate the matter regarding their ad hoc promotion from earlier date
based on the palicy decision taken tv the respondents.

(e X

with liberty reserved to the applicants to agitate the matter regardi

-

=5
i

their promotion from back date pursuant to the poiicy decision take b

the raspondants.

e With these observations, the DA is dispcsed of with no order as to

costs.

‘8. . Inviewo the. order passed in the OA, no order is |EC{uht:d to be
assad in MA Nos. 343/2006, 285/2008 and 346/2008,.‘\:«;?15:-5‘3- are also

disposed of accordingly.

{ .L.Mﬁkﬂ)- R B {M.L. CHAUHAN)
MEMBER (A) - o MEMBER ()



